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MEMO 
 

The counsel for the Respondent Board most respectfully places on record the inspection report 

dated 19.08.2025 along with other relevant documents, which clearly establishes that the 

Appellant has, till date, failed to rectify the violations and continues to operate in a hazardous 

manner. In these circumstances, it is most humbly prayed that the interim order dated 

04.08.2025 granted by this Hon’ble Tribunal requires to be vacated in the interest of justice, 

equity, and public safety. 

 

 

Place : Bangalore  

Date : 06.09.2025                                                       Advocate for Respondent Board  

A. Mahesh Chowdhary  
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PCBIRO-R R NAGAR/ CLOR- Laudry Unit/l[GT-APL-3912025-26/l 
[, *To,

The Member Secretary,
KSPCB,
Parisara Bhavan,
Church Street, Bengaluru

"Kind Attention: Law Officer, Legal Section"
Siro
Sub: Submission of reply to interim stay of the Closure Order issued by the Board to IWs.

Fabrique Laundromat Services Pvt Ltd, Plot No. l4-8, Sy No.94 & 96, Kumbalgodu
Indl Area 2nd Phase, Kengeri Hobli, Bengaluru-74- reg.

Ref: 1. Combined Consent Order No.AW-32903 1 dated: 04.01.2022.
2. Inspection of the industry by DEO of this Office on 04.10.2023.
3. SCN issued by Regional Office, R R Nagara vide No.1246, dated: 18.10.2023.
4. Inspection of the industry by DEO of this Office on07.06.2024.
5. This Office letterNo.206, dated: 13.A6.2024.
6. Prohiitory Order issued vide No.89, dated: 21.06.2424.
7. NPD issued by RSEO, Ramanagara vide No.90, dated: 21.06.2024.
8. This Office letter to RSEO, Ramanagara vide No.480, dated: 07.08.2024.
9. RSEO, Ramanagara letter No.135, dated: 13.08.2024.
10. Complaint received from Sri.Yadukumar G, Kumbalgodu village on22.11.2024.
11. Complaint from Sri.Yadukumar G, Kumbalgodu village received in this Office via

Board Office mail on 17.02.2025.
12. This Office letter No.1224, dated: 18.02.2025.
13. Board Office letter No.124, dated: 08.04.2025 addressed to Occupier of the industry.
14. Inspection of the industry by DEO of this Office on 08.05.2025.
1 5. Board Order No.PCB/SEOA{EIA/Closure Order/WA/2O l7 12025 -26 I 60, dated:

21.07.2025.
1 6. Board Order No.PCB/SEOATEIA/Closure Order I AN 20 17 I 2

21.47.2025.
17. Honorable NGT, Southern Bench Order in Appeal No.39 of

04.08.2025.
{. ****{< **** *.*r<r<*** ** * * *{<r.*.* **

Board has granted CFO to M/s. Fabrique Laundromat

mechanized laundry activity i.e. washing of bed sheets, towels, blankets and other made up :r

of linen materials (Cotton fabric) of capacity 500 TPM and the consent is valid upto

Date:

2 0 AU0 2025

fTfrC EIVilf*
r5 (SZ) dated:

21 /-tr6 wr i
KSFna *

ices Pvt Ltd for
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30.09.2031. The consent was issued for reuse of treated effluent for washing and excess

treated effluent for gardening within the premises.

Industry was inspected by DEO, Regional Office, R R Nagara on 04.10.2023 to

verifu compliances and observed that industry is discharing effluent outside the premises

and also handing over effluent to unauthorized person through tankers. The samples of
effluent from nearby open drainage and from tanker were collected and analysed at Board

laboratory and both the results were non-confirming to the standards stipulated in consent

Order. This is violation of consent conditions, which was leading to the water pollution in

the area. A show-cause notice was issued to the industry for non-compliances. Copy of
the Show-Cause Notice and analysis reports were enclosed as Annexure-l. The industry

failed to submit reply to the show-cause notice and also not complied with the observations

made during the inspection.

The industry was once again inspected on 07.06.2A24 by DEO of this Office and

observed'the same non-compliances. A mahazar was drawan during inspection. A letter

was addressed to RSEO, Ramanagara on 13.06.2A24 to issue NPD and Prohibtory Order

directing industry to stop discharge of effluent outside the premises to avoid water

pollution in the area. Copy of the letter IR along with copy of Mahazar conducted during

the inspection is enclosed as Annexure-2.

Based on the recommendation of this Office, RSEO Ramanagara has issued

Prohibitory Order and NPD to the industry vide ref (6) & (7). Copy of the NPD and

Prohibitory Order issued are enclosed as Annexure-3.

Since, industry failed to stop discharging/tranding over effluent through tanker to

unauthorized parties this Office recommended RSEO, Ramanagarato recommend Board to

confirm the NPD after hearing from the industry as a final opportunity. Based on this

Office recommendations RSEO, Ramanagara recommended Board to confirm the NPD and

to issue Closure Order. Copy of the letter is enclosed as Annexure-4.

This Office has received complaint from Sri.Yadukumar G vide ref (10) & (11)

alleging that industry is discharging wastewater outside the premises causing water

pollution. In view of the said complaint, this Office recommended Board to issue closure

order to the industry without giving any further opportunity on larger interest of preventing

further environmental damages.

Industry was called for personal hearing at the Board Office on 17.04.2025.

:nd the personal hearing.

l(

However, Occupier of the industry
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Iir view of continued complaints the industry was inspected on 08.05.2025 by DEO

of this Office to veriff latest compliance and Mahazar was drawn collecting the evidences

for discharging effluent through tanker bearing Reg.No.KA-20, A-7051. A letter was

addressed to Board Office on 12.05.2025 requesting to issue immediate closure order to
avoid further damage to environment as industry continued to discharge effluent outside

the premises.

A complaint was filed against the industry in local Police Station. Copy of the

acknowledgement was enclosed as Annexure$. Board has issued closure directions vide
Order No.60 and, 61, dated: 21.07.2025. Industry brought stay Order to said closure Order

by filing Appeal Honorable NGT, Southem Bench, Chennai.

Industry was inspected on 19.08.2025 by DEO of this Office to veriff the current

status and the detailed inspection report along with the requisite documents are herewith
fowarded to submit the reply to the Honorable NGT, Southern Bench to vacate the Order

of Interim Stay issued agianst the Closure Order issued by the Board to M/s. Fabrique

Laundromat Services Pvt Ltd.

Encl: as above.

RONMENTAI OFFICER
ARAJESHWAzu NAGAR
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NO : PCB/R R NAGAR/SO/DEO/IR12025-261 DATE:

INSPECTION REPORT OF DR NAVEEN D, DEPUTY ENVIRONMENTAL
OFFICER, KARNATAKA STATE POLLUTION CONTROL BOARD,

REGIONAL OFFICE, RAJARAJESHWARINAGAR.
Name and location of
the industry

M/s. Fabrique Laundromat Services Pvt Ltd,
PlotNo. l4-E, SyNo.94 &96,
Kumbalgodu Industrial Area 2nd Phase,
Kengeri Hobli, Bengaluru-74.

Date of inspection t9.08.202s.
Category Medium - Orange.
Consent stafus Consent issued by the Board under both Water & Air Act is valid

upto 30.09.2031.
Authorization Authorization issued under the H&OWM Rules, 2016 is valid till

30.09.2026.
Person Contacted l. Sri.Suresh M., General Manager.

2. Sri. Bharathi, Production Manager.
Activitv Mechanized laundry i.e. engaged Linen washing of capacity 500

TPM.
Reference 1. Combined Consent Order No.AW-329031 dated: 04.01 .2022.

2. Board Order No.PCB/SEOAIEIA/Closure Order/WA 120 l7 12025 -

26/60, dated: 21.07 .2025.

3 . Board Order No. P CB/SEOAIEIA/C lo sure Or der I AA/ 20 I 7 I 2025 -

26161, dated: 21.07 .2025.

4. Honorable NGT, Southem Bench Order in Appeal No.39 of 2025

(SZ) dated : 04.08.2025.

* **rr***** ***rr* *
Preamble:- IWs. Fabrique Laundromat Services Pvt Ltd, is a Medium Scale Orange

category industry located at Plot No. 14-E, Sy No. 94 & 96, Kumbalgodu Indl Area2"d
Phase, Kengeri Hobli, Bengaluru. The industry is engaged in Mechanizedlaundry activity
i.e. washing of Bed sheets, Towels, Blankets and other made up of Linen materials (Cotton

fabric) of capacity 500 TPM. The main customers are Hotels & Hospitals. The consent

issued under both the Water & Air Act is valid upto 30.09.2031.

Earlier industry was inspected on 04.10.2023 and observed certain non-compliances. Based

on the non-compliances observed this Office has issued SCN to the Occupier of the

5



industry vide No.1246, dated: 18.10.2023. However, the Occupier of the industry has not

replied to the said SCN yet.

Industry was once again inspected by the undersigned on 07.06.2024 and observed that

industry not yet complied with the non-compliances observed during the earlier inspection

and in addition untreated/partially treated wastewater is being sent to outside the industry

premises via tanker was noticed. Hence, this Office had addressed a letter to RSEO,

Ramanagara to issue Prohibitory Order and NPD. Accordingly, RSEO, Ramanagara had

issued Prohibitory Order and NPD to the industry.

However, the I/As have not yet submitted any reply to the NPD issued. Hence, this Office

has addressed a letter to RSEO, Ramanagara to recommend Board Office to confirm the

NPD. Subsequently, RSEO, Ramanagara has addressed a letter to Board Office

recommending issue of Closure Orders to the industry.

In the mean while, this Office has received the complaint from Sri.Yadukumar G alleging

that industry is discharging wastewater outside the premises causing water pollution.

Board Office has called the Occupier of the industry for personal hearing at the Board

Office on 17.04.2025; however, Occupier of the industry has failed to attend the personal

hearing. Industry was once again inspected on 08.05.2025 to veriff latest compliance and

Mahazar was drawn collecting the evidences for discharging effluent through tanker

bearing Reg.No.KA-20, A-7051. Hence, this Office addressed a letter to Board Office on

12.05.2025 requesting to issue immediate closure order to avoid further damage to

environment as industry continued to discharge effluent outside the premises.

Accordingly, Board has issued closure directions vide Order No.60 and 61, dated:

21.07.2025. Industry brought stay Order to said closure Order by filing Appeal Honorable

NGT, Southern Bench, Chennai on 04.08.2025.

To ascertain the current status the industry was inspected on 19.08.2025 and observed
the following:

l. Industry was operating at the time of inspection and engaged in the laundry activity.

2. Industry authorities have installed & operating 07 washing machines, Ol-tunnel

washer (batch washing machine) and 08- Driers to carry out the activity of laundry.

6
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4.

ETP was under operation and industry has provided flow meter and separate energy

meter on 04.08.2025 to record the quantity of effluent treated and power consumed

for ETP operation respectively.

In the consent issued by the Board, it was stipulated that treated water shall be

utilized for washing purpose and the excess treated water to be used for onland
for gardening.

There is no adequate green belt area available for utilizing the treated water
inside the industry premises.

On enquiry, Sri.Suresh M., General Manager has informed that industry made

agreement with M/s.Sai Enviro Tech, Common Sewage Treatment Plant (CSTP)

located at Kumbalgodu, Bengaluru for disposal of excess treated effluent of
about 15-17 KL/Day to utilize onland for gardening. However, industry has not
obtained prior approval for handing over treated effluent to CSTP for utilizing
it onland for gardening.

Industry has maintained the log book to record ETP operation. Details of the
extract of the log book are as mentioned below:

f,.

6.

7.

Details of flow meter readings
Final
Reading
(In KL)

Treated
Effluent
(In KL)

Initial
Reading
(In KL)

Initial
Reading
(Kwh)

Initial
Reading
(Kwh)

05.08.2025

06.08.2025

13.58510.08.202s

11.08.2025

12.08.2025

19.216

14.08.2025 19.216 21.310

21.3t0

7



8. From the log book records it is evident that industry is receiving more effluent than

the consented 18 KLD in most of the cases and average effluent treated in past 15

days (19.06 KL) is also exceeded.

9. Sample of treated effluent was collected for analysis and handed over to the Central

laboratory. Result of the analysis is awaited.

10. Not maintained the quantity of generation of hazardous wastes viz., used oil,

ETP sludge and discarded containers.

11. ETP sludge was kept in the ETP premises and there is no designated hazardous

waste storage area provided by the industry.
12. Not submitted the details of hazardous waste generated and disposed to Board

authorized recyclers and TSDF.

l3.Industry has made agreement with IWs.Re Sustainability Ltd., KIADB Industrial

Area, Dobospet, Nelamangala Tq, Bengaluru for disposal of ETP sludge.

Mahazar was drawn during the inspection and copy of the same is enclosed along with the

photographs.

Recommendations: In view of non-compliances observed during the inspection, it is evident

that industry still not complied with the earlier non-compliances and operating with the

violations to the consent conditions. Hence, a letter may be addressed to Board Office to file

reply to the Honorable NGT, Southern Bench to vacate the interim stay issued by the

Honorable NGT in Appeal No.39 of 2025.

DEPUTY EN NMENTAL OFFICER
RAJARAJESHWARI NAGAR

16.08.2025

17.08.2025

18.08.202s
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MAHAZAR  - TYPED COPY 
 
I,  Dr Naveen D, DEO KSPCB, Regional Office, RR Nagar has inspected M/s Fabrique 
Laundromat Service Private Limited located at No. 14-E, Kumbalgodu, 2nd Stage, KIADB 
Industrial Area, Bengaluru on 19.08.2025. During the inspection following are the observations 
made : Industry was under operation and engaged in the activity of washing of bed sheets, 
towels, blankets and other cotton/linen fabrics. Majorly the cotton/linen fabrics are received 
from hospital/hotel and institutions. Industry installed and operating 07 washing machines, 01 
tunnel washer (batch wise washing machine), 08 drying machines. ETP provided was under 
operation and industry has provided flow meter to record the quantity of wastewater treated 
and also provided the energy meter to record the power consumption for operating ETP. Sri 
Suresh, M General Manager of the industry and Sri Bharathi, Production Manager were present 
during the inspection. They have shown the log book maintained to record the ETP operation. 
On verification of the records it was observed that they have recorded flow meter and energy 
meter readings in the log book from 04.08.2025. Sri Suresh General Manager has informed 
that they have made agreement with M/s Sai Enviro Tech (CSTP) for disposal of excess treated 
water from ETP which is about 15-18 KL/day. However, in the CFO issued to the industry by 
the Board, condition was stipulated to reuse the treated water for fabric washing and excess 
treated water is to be used for onland gardening within the industry premises. However, 
industry does not have sufficient garden area to utilize the treated water and moreover they are 
not reusing the treated water for fabric washing also. Industry has also made agreement with 
CSTP without prior consent of the Board and handing over treated effluent to M/s Sair Envrio 
Tech (CSTP) from 04.08.2025 till date. ETP sludge was kept in the premises of ETP and there 
is no designated hazardous waste storage area. They have made agreement with Re-
Sustainability Ltd, KIADB Industrial Area , Dobarpet,Nelamangala Taluk, Bengaluru for 
disposal of ETP sludge. On enquiry, no records were produced by the industry representative 
pertaining to disposal of ETP sludge. Sample of treated effluent was collected for scientific 
analysis in the central laboratory. Mahazar was completed at about 12:10 PM on 19.08.2025. 
No damage has been caused to any person/property during the Mahazar.  
 
Mahazar was written and conducted by me.                 For M/s Fabrique Laundromat Services  
 

Kumbalgodu, Kengeri Hobli, Bengaluru  

11



-xq6 \--.

Photographs: Showing industry in operation.
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Photographs: Showing ETP installed and in operation.
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lL6Iv,
REGIONAL OFFICE, BENGALURU
Rajarajeshwari Nagar,
2"d Floor, NisargaBh av a71t
Thimmaiah Road, 7th'D, Cross,
Shivanagar, Rajajinagar, Bengauru.
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--_No: pCB/Ro-R R NAGAR/ scN-IND-Mo/r0r344l r,a l.t6-: Date:
I

To,
The Occupier,

Show-Cause Notice

MA. Fabrique Laundromat Services pvt Ltd.
Plot l,io. l4-E, Sy No. 94 & 96,

Kumbalgodu Indl Area 2,,d phase,
Kengeri Hobli, Bengaluru-74.

Sir,
Sub: Non-compliance under the provisions of the Water Act. I974and theHazardous Waste Management Rules. 2016 _reg.

Ref: 1. combined consent order No. AW-3 2903r dated: 04.01 .2022.
2. Authorization issued under the H&owM Rules, 2016 vide No.32glg0"

dated: 13.01.2A22
3. Inspection of your industry by DEo of this office on 04. 10.2023.

** ** * {<*********** i< *:F* * *
with reference to the above mentioned subject DEo of this office had inspected yourindustry on 04'10.2023 andduring the inspection following are the observations made:

You are not operating the ETp scientifically.
It r,vas noticed that you are discharging the wastewater to the open drain
Not provided flow meter and separate energy meter to the ETp and no log book
maintained for recording the operation of ETp.
Handing over treated water through tanker to the unauthorized was noticed.
Not maintained the water consumption and wastewater generation from the ETp.
There is no adequate green belt area available tbr utilizing the treated water inside
the industry premises.

7' Not submitted the periodic monitoring reports of the treated water and air
emissions from the stack connected to boiler of 3 TpH.

8' Not maintained the quantity of generation of hazardous wastes viz., used oil, ETp
sludge and discarded containers.

9' Not submitted the details of hazardous waste generated and disposed to Board
authorized recyclers and TSDF.

10. Not subrnitted Form-4 and Form-S forthe year 2azr-22 and2022-23
rn view of the above, you are hereby called up on to Show Cause within t0 Days from
the date of receipt of this Notice as to why this office shall not recommend Board to

ffiry*

ffiUnPsq\rlrff

1.

2.
aJ.

4.

5.

6.

!olrJ
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Lbr
initiate following action fbr above said non compliances under the provisions of Sec.33

(A) of Water (Prevention & Control of Pollution) Aci, 1974 and the Section 5 oi the

Environment (Protection) Act. I 986.

l. Issue closure order to your industry.
2. Direct BESCOM to disconnect power supply to your industry.
3. To file Criminal Case against occupier of the industry in the court of law.

Acknowledge the receipt of this Show-Cause Notice.

Yourtrraithtullv

ENVIRONM$NTII oFFICER

XRAJESHWARI 
NAGAR

15
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Ph :080-23238458
Ema il;centrallabc) kspcb.qov. in

Website:
http ://kspcb.karnataka. gov. tn

d.Eo.dJ".o,a$o.. -arfi - einar'.
7 aJc '@' crgoi, ed:coj-: di.
Sdijrld. e.iodd;ad)-560079
K.S.P.C.B., "Nisarga Bhar iura'
70 D Cross, Thimmaiah Road,
Shivanaga, Bengaluru-560079

KARNATAKA STATE POLLUTION CONTROL BOARD
CENTRAL ENVIRON]VIENTAL LABORATORY
IIoEF RECOGNISED ENyIRON|TIENTAL LABORAI-ORY

ISO/IEC 17O25:2O17 accredited Testing Laboratory by NABL vide Certificate Number TC-5{87
ISO 9001:2015 and ISO.15001:2018 CERTIFIED LABORATORY

ANALYSIS REPORT (ACCREDITED PARAMETERS)

TC-5487

Date: 17.11.2023

AME OF THE INDUSTRY :

M/s. Fabric Laundromatt Services
Private Ltd., Plot No. 14 E, 2nd
Phase, Kumbalgodu Industrial Area,
Kengeri Hobli, Bengaluru South

Page I ofl

AMPLE COLLECTED BY :
Sri Naveen D., DEO
RO : Rajarajeshn'arinagar

DATE OF COMMENCEMENT OF
TEST :05.10.2023

ATE OF COLLECTION : 04.10.2023 DATE OF COMPLETION OF TEST
:11.10.2023

'\TE OF RECEIPT : 05.10.2023 SAMPLE REPORT NO: WW-1637

ARTICIII,ARS: Effluent being discharged into the
drains outside the industry premises SAMPLE NO : WW-1637

lt Parameters Unit Standard Result Test Method

t pH 5.5-9.0 7.48 IS 3025 (Part 1l):2022
,- Total Suspended Solids mglL 100 s6 IS 3025 (Pxt l7):2012
t
) oil and Grease mglL 10 BDL AI'HA 23rd edition (55208): 2017
+ Total Dissolved Solids mglL 2100 1890 IS 3025 (Part 16) :2017
t Ammonical Nitrogen as N mg/L 50 6.4 IS 3025(Pan 34):2019

)
Biochemical Oxygen Demand
.A 27"C for i days mg/L 30 53 IS 3025 (Part 44):2019

I Chemical Oxygen Demand mglL 250 377 IS 3025 (Part 58): 2017
I Sodium Absorption Ratio 26 11 lS :11624:2019

INFERENCE Non conforms to prescribed standards with respect to Biochemical oxygen
Demand @27"C for 3 days and Chemical Oxygen Demand

ote: L The ahore results pertairr onh,lo tlre sanrple tested.
2.The report shall not be reproduced without the written approval of the laboratory,
3. samples will be stored for a period of l5 days from the date of issue of report.
4. BDL: Below Detection Level in mg/L

Oil and Grease:1.0;

-1/',6,*J;
z\uthorized Sign/tory (Chemical)

(Dr. H.Roopadevi)
Senior Scientific Officer

*-End of Report---
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KARNA AKA STATtr POI-LUTION CONTROL BOARI)
CENTRAL BNVIRONMENTAL LABORATORY
MoEF RECOGNISED ENVIRONMENTAL LABORA'I ORy

ISO/IEC 11025:2O17 accredited Testing Laboratory by NABL virle Certificatc Number TC-5{87
ISO 9001:20I5 and ISO 45001:2018 CERTTFIED LABOR.\TORY

ANALYSIS REPORT (ACCREDITED PARAMETERS)

=.ri,'.i "i'I i" o?"nl r'.iln-"i.,.
Website:

htto ://ksocb,karnataka.oov. in
d.Ec.siri.S.So..'Ard- {d.1',
7 .3¤ 'a'(,qd4, s*iot d{.
&:J.Jrld. e,:orl9-¤d: -560079
K-S.P.C.B., "Nisarga Bhar ana''
7u D Cross, Thimmaiah Road,
Shivanagar, Bengaluru-560079

Date: 17.11.2023

AME OF THE INDUSTRY :

Mls. Fabric Laundromatt Services
Private Ltd., Plot No. 14 E,Znd
Phase, Kumbalgodu Industrial Area,
Kengeri Hobli, Bengaluru South

Page I ofl

A.MPLE COLLECTED BY :
Sri Naveen D., DEO
R0: Rajarajeshwarinagar

DATE OF COMMENCEMENT OF
TEST :05.10.2023

ATE OF COLLECTION : 04.t0.2023 DATE OF COMPLETION OF TES'I
:11.10.2023

J.TE OF RECEIPT : 0s.10.2023 SAMPLE REPORT NO: WW-1636

ARTICULARS: Final treated trade effluent SAMPLE NO : WW-1636

II Parameters Unit Standard Result Test Method

t pH 5.5-9.0 7.62 IS 3025 (Part 1l):2022
,. Total Suspended Solids mg/L r00 86 IS 3025 (Part l7):2012

Oil and Crcasc l11g/L 10 BDL AI'}HA 23rd edition (55208): 2017
t Total Dissolved Solids mg/L 2100 I 588 IS 3025 (Part 16) :2017
) Ammonical Nitrogen as N mg/L 50 3.8 IS 3025(Part 34):2019

t
Biochemical Oxygen Demand
@27"C for 3 days mglL 30 <) IS 3025 (Part 44):2019

Uhemrcal 0xygen Demand mglL 250 390 IS 3025 (Part 58): 2017

I Sodium Absorption Ratio 26 t2 lS :11624:2019

INFERENCE Non Conforms to prescribed standards with respect to Biochemical Oxygen
Demand @27"C for 3 days and Chemical Oxygen Demand

ote: 1. The above results pertain only to the sample tested.
l. I lte report shall not be reproduced without tlre written approval of the laboratory.
3. Samples will be stored for a period of 15 days from the date of issue of report.
4. BDL: Below Detection Level in mg/L

Oil and Grease:1.0;

Wo*Ju
Autho rizccl Sign6tory (Ch crnical)

(Dr. H.Roopadevi)
Senior Scientific Officer

--End ofReport--

TC-54a7

17



Rajarajeshwari Nagar,
2"d Floor, NisargaBhavan,
Thimmaiah Road, 7th'D' Cross,
Shivanagar, Rajajinagar, Bengauru.

No : PCB/RO-R R NAGAR/SO-NPD&PRO 12424-25

To,
The Zonal Senior Environmental Officer,
Kamataka State Pollution Control Board.
No. 6215, Vaderahalli.
Bengaluru - Mysore Road, Near DC Office,
Ramanagara- 562159.

olde0d d$eo, zSorl$.rod; ooeeoodoedrO

",$drlrqidd", 2 de os:aa, gdJoond dd_

7'de a u1rcs, gddrJd, doeoo*ots8

d,r oBd dr: oqrarl, zJorJd.nd,:-560 010.

Weh site: ksFch.gov.in.
Date:
-l 3 JUN -',;T

Fqi rt{ .:q' '. I 'fr {.q ! | r i r\. l,';* ,.. i*,i , i ;, i"i t;l #
-4,\l^[4c,/ng 2

LsI

Sir,
Sub: To initiate action under Water Act, 1974 against }Ws. Fabrique Laundromat Services

Pvt Ltd, Plot No. i4-E, Sy No. 94 & 96, Kumbalgodu Indl Area 2nd Phase, Kengeri
Ilobli. Bengaluru -reg.

Ref: 1. Combined Consent Order No.AW-329031 dated: 04.01 .2022.
2. Inspection of the industry by DEO of this Oftlce on 04.10.2023.
3. This Office SCN No.1246, dated: 18.10.2023.
4. Inspection of the industry ry.?Y...:ili,:.?l!;e on 07.06.2024.

Board had accorded CFO to M/s. Fabrique Laundromat Services Pvt Ltd for

mechanized laundry activity i.e. washing of bed sheets, towels. blankets and other made up

of linen materials (Cotton fabric) of capacity 500 TPM ancl the consent is valid upto

30.09.2031.Industry was inspected on 04.t0.2023 by DEO of this Office and based on non-

compliances observed during the inspection this Office has issued SCN vide ref (3).

However, no reply to the notice has been submitted by the industry authorities till date.

DEO of this Office has once again inspected the industry on 07.A6.2024 and observed

that industry has not complied with the non-comlpiances observed earlier and also sending the

untreated/partially treated etlluent being sent outside the premises through unauthorized

tanker.

Detailed inspection report along w'ith the requiste docunrents is herewith submitted and

it is requested to issue Prohibitory Order and NPD to the industry under the provision of the

Water (Prevention and Control of Pollution) Act, 1974.

MENTAL OFFICER

\Y*JESHWARI 
NAGAR

Enclosure: Draft Prohibiotry Order and Draft NPD. [/ ' '

ffi

ry
ffi@

--+.ft*r*"dx*fltrqil#r
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NO: PCB/RRNAGAR/SG/DEO RA2A24-251 2" t, L DATE:

INSPECTION REPORT OF DR NAVEEN D, DEPUTY ENVIRONMENTAL
OFFICER, KARNATAKA STATE POLLUTION CONTROL BOARD,

REG TONAL OFFICE, RAJARAJESHWARIN,{GAR.

sItl^r\

Name and location
of the industry

M/s. Fabrique Laundromat Services Pvt Ltd, Plot No. 14-E, Sy
No. 94 & 96, Kumbalgodu Indl Area 2nd Phase, Kengeri Hotrli,

ru-74.
47.06.2024.

i Cate Medium - Orange.
Consent status Consent issued by the Board under both Water & Air Act vide

Combined Consent Order No.AW-329()31 dated: 04.01.2022 is
valid 30.09.2031.
Authorization issued under the H&OWlvI Rules, 2016 is valid till
30.49.2026.
Sri. Kishan, Plant Ma
Mechanized laundry i.e. engaged Linen washing of capacity 500
TPM.

,r****r.rr**rr****r(
Preamble:- M/s. Fabrique Laundromat Services Pvt Ltd, is a Medium Scale Orange
category industry located at Plot No. 14-E, Sy No. 94 & 96, Kumbalgodu Indl Area 2nd
Phase, Kengeri Hobli, Bengaluru. The industry is engaged in Mechanized Laundry activity
i.e. washing of Bed sheets, Towels, Blankets and other made up of Linen materials (Cotton
fabric) of capacity 500 TPM. The main customers are Hotels & Hospitals. The consent
issued under both the Water & Air Act is valid upto 30.09.2031.

Earlier industry was inspected on 04.10.2023 and observed certain non-compliances. Based
on the non-compliances observed this Office has issued SCN to the Occupier of the
industry vide No.1246, dated: 18.10.2023. Copy enclosed. Holever, the Occupier of the
industry has not replied to the said SCN yet.

To ascertain the current status of compliance made by the industry, the unit was once
again inspected on07.06.2024 and observed the following:

1. Industry was operating at the time of inspection and engaged in the laundry activity.
2. Industry authorities have installed washing machines and Driers to carry out the

activity of laundry.
3. ETP was not under operation and untreated/partially treated wastewater is being sent

to outside tanker bearing No.KA-2O, A-7051 was noticed.
4. The tanker was taken back to the industry and the effluent is being off loaded to the

effluent collection tank.

Date of in

Authorization

Activitv

This Office SCN No.1246, dated: 18.10.2023.

Person Contacted

Ref-erence
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5. On enquiry, Sri. Kishan, Plant Manager, Plant Manager has informed that ETP rvas
under maintenance. Sample of w'astewater from the tanker was collected for anal.vsis
and handed over to the Central laboratory. Result of the analysis is awaited.

6. Not provided flow meter and separate energy meter to the ETP and no log book
maintained for recording the operation of ETP.

7. Consent was issued for reusing the treated water for washing purpose and the excess
treated water for onland for gardening. But the industry is not operating the ETP and
not utilizing the treated water for washing purpose & for onland for gardening.

8. Sample of treated water from the ETP collected on 04.1t\.2023 is not conforming to
the standards prescribed by the Board and hence this Ctffice has issued SCN vide
letter No.1731, dated:29.12.2023. Copy of the same is enclosed. However, the I/As
have not replied to the said notice also.

9. There is no adequate grsen belt area available for utilizing the treated water inside the
industry premises.

10. On verification of the records of this Office, it was obsen ed that industry has not
submitted the periodic monitoring reports of the treated rnater and air emissions from
the stack connected to boiler of 3 TPH.

11. Not maintained the quantity of generation of hazardous wastes viz., used oil, ETP
sludge and discarded containers.

12. Not submitted the details of hazardous waste generated and disposed to Board
authorized recyclers and TSDF.

13. Industry not submitted Form-4 and Form-5 for the year 20Zl-22 and 2022-23.

Mahazar was drawn during the inspection and copy of the same is enclosed.

Recommendations: In view of above, it is recommended to address a letter to RSEO
Ramanagara to issue NPD under the provisions of the Section 33 (A) of the Water Act,
1974 and Prohibitory Order under the provisions of the
Act,1974 to the industry.

(on 32 (1) (C) of the Water

DEPUTY EN MENTAL OFFICER
RAJARAJESHWARI NAGAR

e
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MAHAZAR  - TYPED COPY 
 
I,  Dr Naveen D, DEO KSPCB, Regional Office, RR Nagar has inspected M/s Fabrique 
Laundromat Service Private Limited located at No. 14-E, Kumbalgodu, 2nd Stage, KIADB 
Industrial Area, Bengaluru on 07.06.2024. During the inspection following are the observations 
made : Industry was under operation and engaged in the laundry activity. ETP provided was 
not under operation and the untreated/partially treated effluent being sent outside to the 
premises of the industry via tanker was noticed. Tanker bearing No. KA 20 A 7051 was taken 
back to the industry and the effluent is being off loaded to the effluent collection tank. Sri 
Kishan K Manager of the plant present during the inspection and he was informed to operate 
the STP Scientifically and was approved about the provisions of the Water Act, 1974. Sample 
of untreated/partially treated effluent stored in the tanker was collected for analysis. Mahazar 
was started at about 1:30 PM and completed at about 2:00 PM on 07.06.2025.No damage has 
been caused to any person/property during the inspection/Mahazar.    
 
PTO  
 
Mahazar was written and conducted by me 

.                 For M/s Fabrique Laundromat Services  
 

Kumbalgodu, Kengeri Hobli, Bengaluru  
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Officer of tho Senlor Envlronmental Ofllcer
Karnataka State Pollution Control Board
Zonal Ofiiics - Ramanagara
Parisara Bhavana, 1st Floor,
Near D.C. Ofhca
Bengaluru-Mysore Road,
Ramanagara - 562 159.

&0o$ Eond colloodrid icro
!.,ir *9 Ur!!- J!;li, a-*vgi- *-dt

!l

doo$ iqko - tn$drl6
dond Cdd. dadoi $do.
Eqo@orld iso dEd.
dotfdeo-:badnd d!.
B$drtd - 562 159.

fr-ru ..t-U,f,trO- ^'5 .

towards a cleaner Karnataha

II BY REG. POST WITTI ACK.DT,]T]//

NO: KSP(IB/SEO/RAMANAG,,\RA/NPD 12021-251 q A
I

DatetlJUNl0?{
NOTICE OI' PROPOSED DIITECTION TINDEIN SI]CTION 33 (A) OI] \l1ATER
(PREVENTION & CONTROI- OF POt.t.t.;1'lON) ACT ,19't4, & R[.AD WI'[H RULI.]
34 OF KARNATAKA BOARD I.-OR I'ITE PRIiVI'N'I'ION AND CONTROL OF
\\'ATER POLLUTION (PROCIIDITItE IrOR 'I'RA\SAC'[ION OF BI,TSINESS) AND
THL WA't'DIi. (PRI|VI,]N]'ION ,,\ND CO:iI'ROL OF- POLLU'IION) I{tiLES, 1975 'I'()
vl/s. FAIIRIQUE I-A[]NDI{ON{ATSIRVICES I'VI' LI'D, PLO'I' NO. l4-E, SY NO.
9-I & 96, KU}II}ALGODTI INDI, ARI]:\ 2\I) PHASIi. KT]NGEIII IIOBLI,
Bf.NGr\LUItt,-7.1.

Sub: Non-f'ompliance untler thc prorisions ol'the \\'ater'(Prerentiorr & ('ontroI of'
Pollution) r\ct. lt)74 br \'Ils. Ii:rbrique l.aundronrat Services I'}r't Ltcl. Pkrt
No. l"l-F.. Sv No.94 & 96. KLurbalgoclLr Incll Area 2''l Phase. Kengeri Hobli.
Ber-rgalurr-r - reg.

Ref: 1. Conrbir-red Consent Order No.A\\/-32t)031 clated: 04.01.2022.
?.. lnspectir-l.r of the inclustn b1 DtrO oi' Ilegional O11lce. R l{ Nagara on

5.

04.t0.2023.
SCN issued by Regional Offlce. R R Nagara "'ide No.1246. dated:
18.10.2023.
Inspection of the industry by DEO of Regional Offlce. R R Nagara on
07.06.2024.
Regional Office \):Xletter No.206. dated: 13.06.2024.

Preamble: Board had accordcd Conse nt For Operation (CFO) to M/s. F-abrique
Laundromat Services Pvt l,td to carrvout mechanized laundry activity i.e. washing of bed
sheets. towels. blankets and other rnade up of linen materials (Cotton tabric) of capacity 500
TPM and the corlsent is valid Lrpto 30.09.2031. lndustry \vas inspected by Deputy
Envirorunental Officer (DEO). Regional Offlce. RR Nagara on 04.10.2023 and observed
ceftain non-compliances during the inspection. Subsequentlv- Enr,ironmental Ofllcer (EO).
Regional Office- RR Nagara has issued SCN to the industry vide ref (3). However. no reply
to the notice has been submitted b1' thc' industrv authorities till date.

l'he DEO of Regional Offrce. R R Nagara has once again inspected the industr.v on
07 .06.2024 and obsen ed the follor.ving non-compliances:

l. ETP uas not under operation and unlreatecl/parriall,v treated \ aste\\'ater is being sent
to outside the industry prernises r ia tanker bearing No.KA-20. 4-7051 r,ras notice{. ,,rr.-

a
-).

4.

v}-
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2' The tanker rvas taken back to thc industry and the elflurent is being ofl.loaded to theeffl uent collection tank.

3' Not provided t]ow' meter and separate energv meter to the ETp and r-ro log book havebeen maintainecl for recorcling rlie operation r,l:ETp

4' I, thr'('tlnscttt issuecl br tlre lJ.arcl it rras stiprrlareri thar tlrr.treated \\.ater shall bei'-'tised ior^.uashing- ptir}cise_ aiier cornplete treatment i, the e.risting Effluent'rreatment Plant (ETI') ofrthe i,dustry uro'tn. excess treated water shall be used foronland for gardeni,g rvithin thc' inciustr-u f..,rir.s. But. during inspc"ction. it u,asobsen'ed that the industn' was nor operating ,rr. gr r, ,"a"lo,'*rririzing the treatedwarer lbr ruashing purpor" & fbr onr"ni 6, girj.ning.
5' Sample of treated watef fronr the E-l'P collected on 04.1().2023 was not conforming totlre standards pre,scribed bv the Board.

6 l'liere is no adc'quate green belt area available lilr Lrtilizing of the treated \4ater insidethe industn, prenrises.

1' Irrdtl:;tt-r,' not sltbnlittecl Iromr-4 ancJ [rorrn-5 for the r.car 202 ]-22 arrc.l 2022-23.
8' All the wasle water (eflluent) generatecl fi'o,r the garnlcnts rvashi,,* is heins ccllectcdin thc <'o!recrici.i tank ancr seirding .ursicrc irr.guir: ;.' ;""ffi;r,-nf";;;;_,r'iili.]lIr ithout an\ tlgstmsnl.

From the abo'e obse^'ations- it is clear. that. the occupier of the industry is not compliedwith the nou-compliattces even after giving sulficient rime. purther. En'ironmental ofllcer.R R Nagar has recontmended 
'icle ref tjt to issue Notice of proposed directions ro theinclustry based on trre'no,-corn;:lia.cc-s nrenti.rtecr ,barr,a. 

"''" t'r PIUPUS.., (

In Yieu'oi'the above' the 
-B-oard 

proposes to initiate actir:n under Section 33 (A) of the water(Pre'ention & control of Pollurtlonj act. 1974. read w'irh Rule 34 of warer (prevention &C'onn'ol of Pollution) I{ules 1975 as uncler:

PROPOSED DIITECTIONS:
In exercise of'the po\\ers conlL'rrecl unck'r'secti,n 33 (A) of tlre warer(pre'enti,n & co'tr.lof Pollution)Act' 1974' read rvith Rule -i4 ol'the water' (rrre-r,eption & ('.ntrol of pollution)RriJ:s ig7-:' ri:c i)csignateii ()iiicci. ,.rrel) rienior Er\.ir(,*re.tai ollicer. Zonal otllce-
I?:::,:1t;li;i,xlxiiliijj?J:.:.,rr.fiion ('o,tn,r Board rrereh'gi'es the fbrrowing proposed

l' 'fhe occupier' M/s' i"abrique l,aunclrorrrat sen,ices Pvt Ltd" plor No. l4-E. 51,No.94 &9tr' Ku,rbalgodu I,dl Aiea 2"'t I'hase- Kengeri- itor,ti. lSengaluru t, close the unitibrthu,ith and until lunher orclers.
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2.

aJ.

l-he Chairman/Managing Director" BiISCOM- Nruparhunga Road. opp. RBI. K.R
Circle. Bengalurtr - 560 001 to issue necessarl directions 1o the concernecl Executive
Engineer and Asst. Executirre Engineer. to disconnect tl-re po\\,er suppl,r' to tl-re above said
industrv rvith itnmediate effect and until tirrther order.

The C'hief General Manager operatiorrs BESCONI. C'orp()rare Oltlce. K R Circle.
Bengalurr'r to disconttect the po\\el'suppll to the abure said ipdLrstrt uitS iprmecliate
effect and until further orders.

1. 1'l-re DepLrtt' Courntissioner. Bensalurur {'rban District. Bangalore to seize the industry
lorthu ith r"rntil tirrther orders.

In r"ieu'clf the aboi.e. )'olr are clirected to flle objections i1'an1, to the proposed action n,ithin
l5 dal's. If no ob.jections are receired u'ithin l5 ctavs. this Otflce uill reconrmend the Boarcl
Offlce to conflrm the actions as proposed abor,e.

The receipt of this Notice nra1, be acknou lc-clge.d.

ITOR AND ON BEIIALI.'OF' THE
KARNAI'AKA STAI'E I'OLLUTION CONTROL BOARD

Sdr-
SENIOIT IiNVIRONMENTAI- OFFICER

RAMANAGARA
To,

The Occupier,
M/s. Fabrique Laundromat Sen.ices pvt Ltcl,
Plot No. I4-E. 51,No. 94 & 96.
Kumbalgodu Indl Area 2"'i phase.
Kengeri Hobli. 13engaluru.

Copy' Submitted 'l'o:
I. fhe Merrber secretar),. KSI'}cB. Bengaluru lbr kind infbrnration.

\/Environmental Officer. KSPCB. Rajara.ieshu'ari Nagar. fbr information and necessary
action.

3. Case File.

,l.:::=(-.;"a^ \n.^47,1g^/)rt SL
S ENIOR ENVIRDNMENTAL OFFICER

RA}IANAGARA
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Oflicar of the Senlor Envlronmentrl Offlccr
Karnataka State Pollution Control Board
Zonal Ofiiice - Ramanagara
Parisara Bhavana, 'lst Floor,
Near D.C. Ofrice
Bengaluru-triycore Road,
Ramanagara - 562 159.

tooo$ doid eorooolrdd lceo --
- *vdrt!

derc$ ic?o - B$dnd
dord Cdd. doderd &do.
6q0Dorld i*o dgd.
dondeo$dnod dn.
cD$drld - 562159.

towards a cleaner Karnataka

IIR'PADII
No. KSpCB/RSEo/ RAMNGR/rR oR-wAlER/2o2 4-zst Z3 Date: 7- 1 JUN 2024

PROI{IBITORY ORDER UNDER SECTION 32(IXC) OF TIIE WATER
(PREVENTION AND CONTROL OF POLLTJ'I'ION) ACT, 1974

Sub: Non-compliance under the provisions of the Water (Prevention and Control of
Pollution) Act. 1974 by M/s. Fabrique Laundromat Services Pvt Ltcl. Plot No. 14-
E, Sy No. 94 & 96, Kumbalgodu lndl Area 2''d Phase. Kengeri Hobli, Bengaluru -
Reg.

Ref: l. Inspection of the industry by DEO of Regional Otfice RR Nagar on 07.06.2024.
2. Regional Office RR Nagar letter No. 206 dated: 13.06.2024

***{<{<*****

The' Deputy Environmental Officer o1' Regional Of1lce RR Nagar had inspected
M/s. Fabrique Laundromat Services Pvt l-td. located at Plot No. l4-E. Sy No. 94 &. 96.
Kumbalgodu Indl Area 2"d Phase. Kenge'ri Hobli. Bengaluru on 07.06.2024. During the
inspection- fbllorving are the non-compliances observed:-

l. ETP u'as not utrder operation and untreated/partially treated u,astewater is being sent
to or,rtside the industrv prernises via tanker bearing No.KA-20. 4-7051 was noticed.

2. The tartker u'as taken back to the industrl, and thc etfluent is being olf loaded to the
elfluent col lection tank.

3. Not provicled florv meter and separate erlergy nteter to the ETP and no log book
maintained for recordirrg the operation of ETP.

4. In tl-re Cotrsent issued b), the Btiard. it rvas stipulated that. the treatecl water shall be
used lbr rvaslting putpose and the excess treatecl water for onland for gardening. But
the irtdustry' is not operating the El-P and not utilizing the treated water for washing
purpose & for onland tbr gardening.

5. Sanrple o1'treated water 1l'om the El'P collecteci orr 04.10.2023 is not confonnirrg to
the standards prescribed b5, the Board.

6. There is no adequate green belt area/r,acant land available for utilization of treated
water fbr onlar-rd for gardening inside tlre indr-rstn, premises.${V

,e
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In viel of the above observations ancl violations uncler the provisiorrs of the Water(Prevention & control of Pollution) Act. 1974 and ir is apprehension that" the continueddischarge of untreatecl trade effluent by the industry throtrgli unauthorized tankers will affectthe Envirorunent and the health ol'public and aquatic life due to pollution of nearby waterbodies the follou,ing orcler is issued.

aRp.lirJ
ln exercise of the powers conlbrred under Section 32( I XC) of the Water (prevention &control of Pollution) Act- 1974 tlrc Karnataka State I)ollution c'ontr.ol Board hereby issr.rePROIIIBI'IORY ORDER to M/s. Fabrique Laundrornar Servicc-s pvt Lrcl. plot No. l4-E.
S,v Ncr' 94 &96- Kun-rbalgodtr Indl Area 2"ir Phasc. Kengeri Hobli. Bengal,ru proliibiti,gthe
discharge- o1'uutreated/treated tracle etl}-rent olrtside thc--prenrises of the industrl,at an1,,p,intof tinle fbrthrvith and until fiuther orders. Non-conrpliance of this order u,ill attract penal
actiotr under Section 4l &- 43 of Water ( Prevention & Control of pollutiop) Act. I 974.

I}Y ORDER AND IN THI NAME O}'
KAITNAI-AI(A S'I'AI'Ii I'OI,LUI.ION CON'I'ROI, BOARD

sd/-
SENTOR [,NVIRONMEN'I'AI_ Otr ['ICER

RAN{AN,.\GARA

To.
'l'lrc Occupier
VI/s. l'abrique Launtlronrat Sen,iccs pvt [,td,
Plot No. l4-E. 51, No. 94 & 9(\-
Kurnbalgodu lndl. Area 2,,.1 phase.
Kengeri Hobli. Bengaluru

Cop)'subnrittcrl to:
l. PA to l-lorl'hle (lhairman. KSPCII. Iliingalore fbr kinci infbnlation2' The Member Secretary. KSPCB. Bangalore tbr kincl ipfbrmzrtio,.

Cop.r'1e;

,'{' lhi Environntental officer. Ro-li.a.iar.ieshrvari Nagar fbr infilrmatiop and lecessar},action.
2. f )tf ice cop).

leu;>-s){- -O\M TI\'I,\I. OI,'FICER
ITA }{,,\ NA(,,\II.I\
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Officer of Senior Environmental Officer

Zonal Officer - Ramanagara
Parisara Bhavana. 1st Floor
Near D.C. Office
Bangaluru-Mysore Road
Ramanagara - 562 159

eoo$ dOid s0toOo$dd dgleo
*plr"r!* uiliu *::$do CoScgre ;acdci
de.ro& dqleo - ou$drld
SOid Cdd,;$deld E$dB.
de*o@orlc deleo dgd.
e5odql.rad: - &d&o6 dE
od:ddd - 562 tS9

#**u{ -

No : KSP CB/RSEO-Ra m a n a ga ra INP D I 202 4 -25 I i 7 g--
To

The Member Secretary'
Karnataka State Pollution Control Board'
#49, Parisara Bhavatra,
Church Street, Bangalore - 560 001'

J.
4.

t-I ).
6.
7.

8.

Ref: l.
2.

/N,(
Q*'

;l 3 AUG 2024

Kind attention: SEO. Waste Manaeement Cell - 02)

Sir' 
sub: To i,itiate action uuder Section 33 (A) of water (Prevention & control of

Polh,rtion) Act, 1g74 &-31 (A) of Air (Prevention & control of Pollution) Act'

1981 to M/s. Fabriqu. Luuna.omat services Pvt Ltd' Plot No' 14-E' Sy No' 94

& 96. K,mbalgodu indl Area 2nd Phase, Kengeri Hobli, Bengalur, - Reg'

Cornbined Conserrt Order No'AW-329031 dated: 04'01 '2022'
Irrspection of the irrdustry by, DEO of Regional office. RR Nagara on

04. i0.2023.
SCN issured by Regional office, RIl. Nagara vide No. 1246, dated: l8'10.2023.

i*p.oion of tr.,J i,',J,'stry by DEo of Regional office' R R Nagara on

07.06.2024.
Regional Office RR Nagar letter No-' 206' dated: 13'06'2024'
p,.oiiUi,orv order isstred vide No' 89, dated 2l '06'2024'
Notice of Proposed direction issucd by this oftice under water Act & Air Act

vide No. 90, dated 21.06.2024'
n.gionut Oiflce RR Nagar letter-No' 480' dated: 07 '08'2024'

&&8:&

tn,
R\8bo?&

With reference to the above subject, it is to bring to yotrr kind notice that' M/s' Fabrique

Laundromat services pvt Ltcl., is an existing industry engaged in the activity of mechanized

iauiidry acti','it',' i.:. .','aslri,lg of bed sheets] tcrvels, blanltsts and other made r'rp of linen

materials (Cotton tabric) of capacity 500 TPM at Plot No' l4-E' Sy No' 94 & 96' Kurnbalgodu

Indl Area 2rrd Phase, Kengeri Hobli, Be*gal,ru & obtained CFO tiom the Board for the above

said activity for the period upto 30'09'2031'

Dgripg routine inspection, the DEO of Regional Oftice, RR Nagara was inspected the indttstry

orr 04. l0.zoz3and observed several non Iomplianccs. ln this regard, the Ro-RR Nagara had

issuecl Show cause notice to the industry videref (3)'.Howevll' ths I/A has not submitted any

reply'to the show callse notice/compliance report to the Board'

Furlher, the said industry was once again inspected by DEC "i Regivrr;l cff,c;' FJI' )lsg:r'a

on 07.06.2024 anct observed that they have not yet complied with the earlier non

compliances. Hence, RO- Illt Nagara had addressed a letter to this office' recotnmending to

iss,e NPD to the industry. Acr:ordirrgly, this office hacl issued NPD to the industry vide ref (7)'

------tai6wards a cleaner Karnataka
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In the meantime, RO- RR Nagar had addressed a letter to this office, recommending to write a

letter to the Board office imm-ediately to confirm the NPD, as the I/A's have till nor'v have not

submitted reply letter/ compliance report to the NPD isstred by this olfice vide ref (7)'

ln vierv of all the above, the RO-RR Nagaf letter is herervith forwarded to the Board office. rvith

a recomme,dation to confirm the NPD & irru" Closure order directions to the said industry, as

they have failed to respond to this office NPD. This is for kind information and further needful

ection.

Yours FaithfullY
s4,/-"

Senior Environmehtal Officer
Ramanagara

Encl: As above

copy to: r,^n^n n-.--^r^-^ {-^..:*.^-*^
J.; 'itre E,vironmerrtal Officer, RO-RR Nagara, KSPCB, Batrgalore. for information'
2. Case f,tle.

-' =q2a.Jo*-orl** *, 4 be-"'
Senior'Environmental Officer
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REGIONAL OFFICE. BENGALURU
Rajarajeshuari Nagar.
2no Floor. N isargaBhavan,
Thimmaiah Road, 7'h'D' Cross,
Sh ivanagar. Raj aj inagar, Bengauru.

oa deEd d$eO, z3orl$"ad: oaesuoC eEdO drid
"sdrlrfdd",2d. s$da, g6$oond dd_

7'de & r-o *s, Sddrld, d.:aa*o*e9 a9d,

d: o6d ilx oqrorJ rzf,od¤"odo-s5O 010.

Website: ksncb.eov.in.23229124 Email:
PCB/RO-R R NAGAR/ IR- Laudry rJnitl2025-Z6l lg
To,

The Member Secretary,
KSPCB,
Parisara Bhavan,
Church Street. Bengaluru

Date:

*,Lll$!{st,

' "Kind Attention: SEO, Non-EIA"
Sir,
Sub: 'fo initiate action under Section 33 (A) of Water Ac1l974 & Section 31 (A) of the Air

Act, 1981 against M/s. Fabrique Laundromat Services Pvt t,td. Plot No. 14-E, Sy No.
94 & g1,Kumbalgodu Indl Area2"d Phase, Kengeri Hobli, Bengaluru-74- reg.

Ref: 1. Combined Consent Order No.AW-329031 dated:04.01.2022.
2. Inspection of the industry by DEO of this Office on 04.10.2023.
3. SCN issued by Regional Office, R R Nagara vide No.1246, dated: 18.10.2023.
4. Inspection of the industry by DEO of this Office on07.06.2024.
5. This Office letter No.206, dated: 13.06.2024.
6. Prohiitory Order issued vide No.89, dated: 21.06.2024.
7. NPD issued by RSEO, Ramanagara vide No.90, dated: 21.06.2024.
8. This Office letter to RSEO, Ramanagara vide No.480, dated: 07.08.2024.
9. RSEO. Ramanagara letter No.135, dated: 13.08.2024.
10. Complaint received from Sri.Yadukumar G, Kumbalgodu village on22.11.2024.
1 l. Complaint from Sri.Yadukumar G, Kumbalgodu village received in this Office via

Board Olfice mail on 17.02.2025.
12. This Office letterNo.1224, dated: 18.02.2025.
13. Board Oftice letter No.124, dated: 08.04.2025 addressed to Occupier of the industry.
14. Inspection of the industry by DEO of this Office on 08.05.2025.

* **** *t* **r.* *r.*** ** *X<*******

Board had accorded CFO to M/s. Fabrique Laundromat Services Pvt Ltd for
mechanized laundry activity i.e. washing of bed sheets. towels. blankets and other made up

of linen materials (Cotton fabric) of capacity 500 TPM and the consent is valid upto

30.09.2031. Industry was inspected by DE0, Regional Office, R R Nagara on 04.10.2A23

and observed certain non-compliances during the inspection. Subsequently, EO, Regional

Oftlce, R R Nagara has issued SCN to the industry vide ref (3). However. no reply to the

notice has been submitted by the industry authorities till date.

DEO of this Office has once again inspected the industry on 07.06.2024 and

observed that industry not yet complied with the non-compliances observed during the
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earlier inspection and in addition untreated/partially treated u,astewater is being $ent to
outside the industry premises via tanker was noticed.

Hence, this Office had addressed a letter to RSEO, Ramanagara to issue Prohibitory
Order and NPD. Accordingly, RSEO, Ramanagara had issued l,rohibitory Order and NPD
to the industry vide ref (6) & (7).

However, the I/As have not yet submitted any reply to the NPD issued. Hence, this
Otllce has addressed a letter to RSEO. Ramanagara to recommend Board Office to call the
I/As for personal hearing at the earliest before confirming the NPD issued to the industry.
Subsequently, RSEO, Ramanagara has addressed a letter to Board Office vide ref (9)
recommending to confirm the NPD by issuing closure direction to the industry at the
earliest. I{owever, closure order to the industry is not yet issued.

Now, this Office has received the complaint from Sri.Yadukumar G vide ref (10) &
(11) alleging that industry is discharging wastewater outside the premises causing water
pollution. Copy of the SCN, NPD and Prohibitory Order issued to the industry and the
detailed inspection report are enclosed along with the complaint.

In view of the above, this Office recommended Board to issue closure order to the
industry. Subsequently, Board has called the Occupier of the industry for personal hearing
at the Board Olfice on 17.04.2025; however, Occupier of the industry has requested the

Board to provide alternate date for the personal hearing via emaii dated: 16.04.2025.

In vieu,of continued complaints the industry was inspected on 08.A5.2025 by DEO
of this Office to verify latest compliance. During inspection it was noticed that, industry
is not having sutficient vacant space to develop garden to utilize treated effluent as per
previous consent conditions. During inspection, it was also observed that industry is

discharging etfluent to outside through unauthorized tankers, thereby creating
environmental damage.

Industry is chronic violator not showing any interest for complying with consent

conditions and Board directions and continued discharge of effluent outside through
tankers, which are clear violations of Board Prohibitory and NPD.
Hence, it is recommended to issue closure order to industry without giving any further
opportunities to avoid fuither environmental damage.

Yours Faithfully

RONMENTAL OFFICER
RAJARAJESHWARI NAGAR

Encl: as above.
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NO: PCB/R R NAGAR/SG/DEO/RU2025-261 | tS,

INSPECTION REPORT OF DR NAVEEN D, DEPUTY ENVIRONMENTAL
OFFICER, KARNATAKA STATE POLLUTION CONT'ROL BOARD,

REGIONAL OFFTCE, RAJARAJESHWARINAGAR.

DArE: lzlr fr"r5

Name and location of
the industry

M/s. Fabrique Laundromat Services Pvt Ltd,
Plot No. l4-E, Sy No. 94 & 96,
Kumbalgodu Indl Area2"d Phase,

Kengeri Hobli, Bengaluru-74.
Date of inspection 08.05.2025.
Category Medium - Orange.
Consent status Consent issued by the Board under both Water & Air Act is valid

upto 30.09.2031.
Authorization Authorization issued under the H&OWM Rules, 2016 is valid till

30.09.2026.
Person Contacted Sri. Bharathi, Production Manager.
Activity Mechanized laundry i.e. engaged Linen washing of capacity 500

TPM.
Reference 1. Combined Consent Order No.AW-329031 dated: 04.01 .2022.

2. Inspection of the industry on04.1A.2023.

3. SCN issued by Regional Office, R R Nagara vide No.1246, dated:

18.14.2a23.

4. Inspection of the industry on07.A6.2024.

5. This Office letter No.206, dated: 13.06.2024.

6. Prohibitory Order issued vide No.89, dated: 21.06.2424.

7. NPD issued by RSEO, Ramanagara r,ide No.90, dated: 2I.06.202,

8. This Office letter to RSEO, Ramanagara vide No.480, dated:

07.08.2024.

9. RSEO, Ramanagara letter No.l35, dated: 13.08.2024.

10. Complaint received from Sri.Yadukumar G, Kumbalgodu village

on22.11.2024.
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I 1. Complaint from Sri.Yadukumar G. Kumbalgodu village received

in this Otfice via Board Office mail on 17.02.2025.

:t rr r( ?t :l r( ?t rr * * * * * * *
Preamble:- IWs. Fabrique Laundromat Services Pvt Ltd, is a Medium Scale Orange

category industry located at Plot No. 14-E" Sy No. 94 & 96. Kumbalgodu Indl Area 2nd

Phase, Kengeri Hobli, Bengaluru. The industry is engaged in lV[echanized Laundry activity

i.e. washing of Bed sheets, Towels, Blankets and other made uJr of Linen materials (Cotton

fabric) of capacity 500 TPM. The main customers are Hotels & Hospitals. The consent

issued under both the Water & Air Act is valid upto 30.09.2031.

Earlier industry was inspected on 04.10.2023 and observed certain non-compliances.

Based on the non-compliances observed this Office has issued SCN to the Occupier of the

industry vide No.1246, dated: l8-10.2An. However, the Occupier of the industry has not

replied to the said SCN yet.

Industry was once again inspected by the undersigned on 07.06.2024 and observed that

industry not yet complied with the non-compliances observed during the earlier inspection

and in addition untreated/partially treated wastewater is being sent to outside the industry

premises via tanker was noticed. Hence, this Office had addressed a letter to RSEO.

Ramanagara to issue Prohibitory Order and NPD. Accordingly, RSEO, Ramanagara had

issued Prohibitory Order and NPD to the industry vide ref (6) & (7).

However, the I/As have not yet submitted any reply to the NPD issued. Hence, this

Office has addressed a letter to RSEO, Ramanagara to recomnrend Board Office to call the

I/As for personal hearing at the earliest before confirming the NPD issued to the industry.

Subsequently, RSEO, Ramanagara has addressed a letter to Board Office vide ref (9)

recommending to confirm the NPD by issuing closure direction to the industry at the earliest.

Closure order to the industry is yet to be issued.

This Office has received the complaint from Sri.Yadukumar G vide ref (10) & (11)

alleging that industry is discharging wastewater outside the premises causing water

pollution. Copy of the SCN, NPD and Prohibitory Order issued to the industry and the

detailed inspection report was submitted to the Board Office vide No.1224, dated:
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I 8.02.2025 recommending to issue@.
Board otfice has called the occupier of the industry for personal hearing at the Board office
on 17 '04.2025: hou'ever' occupier of the industry has requested the Board to provide
alternate date for the personal hearing via email dated: 16.04.2025.

To ascertain the current status of compliance made by the industry, the unit was once
again inspected on 08.05.2025 and observed the following:

lndustry was operating at the time of inspection and engaged in the laundry activity.
lndustry authorities have installed & operating 06 w-ashing machines, 61-tunnel
washer (batch washing machine) and 08- Driers to cany rlut the activity of laundry.
ETP was not under operation and tanker bearing No.KA-2O, A-70sr was parked
inside the industry to send the treated/untreated/partiatly treated wastewater
outside the premises was noticed.
In the consent issued by the Board, it was stipulated that treated water shall be
utilized for washing purpose and the excess treated *,ater to be used for onlantl
for gardening. But the industry is not operating the ETP scientifically and not
utilizing the treated water for washing purpose & for onland for gardening.

1.

2.

3.

4.

6.

7.

5' There is no adequate green belt area available for utilizing the treated water
inside the industry premises.
Motors fitted to ETP unit were rusted and
No flow meter and energy meter provided
book to record ETP operation.

8' On enquiry' Sri. Bharathi, Production Manager has infrrrmed that they are
over the treated water to Sri.Thimmaiah's agricultural land at Kanminike
however, he fails to produce any agreement made with the land owner and the
details of Survey number of land. No register maintained for handing over
treated effluent to said agricultural land.

9- Sample of treated effluent from outlet of Pressure Sand Filter was collected for
analysis and handed over to the Central laboratory. Result of the analysis is awaited.

became fragile.
to the ETP and not maintained the log

handing

village;
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10. The results of the treated samples collected on 04.10.2023 were not confirming to
BOD (52 mglL and COD 390 mg/L) and the results of the treated samples

collected on 07.06.2024 is not confirming to parameters viz., (TDS 120 mg/L and
BOD 60 mg/L).

ll.On verification of the records of this Office. it w'as observed that industry has not
submitted the periodic monitoring reports of the treated rvater and air emissions

from the stack connected to boiler of 3 TPH.
12. Not maintained the quantity of generation of hazardous wastes viz., used oil,

ETP sludge and discarded containers.

13. Not submitted the details of hazardous waste generated and disposed to Board
authorized recyclers and TSDF.

Mahazar was drawn during the inspection and copy of the sanre is enclosed along

photographs.

Recommendations: In view of above, it is evident that the I/As have not complied u,ith

non-compliances noticed in the previous inspections and moreover, I/As have not

submitted reply to the SCN issued from this Office; not submitted objections to Notice of
Proposed Directions and also violated the Prohibitory Order issued by RSEO, Ramanagara.

Even after giving plenty of time to rectiflz the non-compliances; industry not taken any

measures to comply with the non-compliances observed and continued the violations
causing environmental pollution. In view of this, it is recommended to address a letter to

Board Office to issue closure directions to the industry at the earliest.

txru**+
DE PUTY ENVTRONMENTAL OFFICER

RAJARAJESHWARI NAGAR

D-/'

d
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Photo: Showing hose pipes connected for frlling treateillpartially treated efrluent.

Photo: Corroded motors fitted to ETp.
Photo: Tanker parked inside the industry.
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Photos: washing machines and Driers installed inside the premises.
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MAHAZAR  - TYPED COPY 
 
I,  Dr Naveen D, DEO KSPCB, Regional Office, RR Nagar has inspected M/s Fabrique 
Laundromat Service Private Limited located at No. 14-E, Kumbalgodu, 2nd Stage, KIADB 
Industrial Area, Bengaluru on 08.05.2025 at about 3L14 PM. During the inspection following 
are the observations made : Industry was under operation and engaged in the laundry activity. 
Installed and operating 6 washing machines, 01 tunnel washer (batch wise washing machine), 
08 drying machines. ETP of 20 KLD was not under operation and motors in the ETP units are 
became rusted and fragile. No flow meter and energy meter provided to ETP and no log book 
to record the operation of ETP maintained. Tanker at the ETP unit was found loading partially 
treated or treated effluent and on enquiry Sri Bharathi, production manager has informed that 
they are sending it to agricultural land belongs to Sri Thimmaiah at Kanninike Village and he 
fails to produce any agreement made with land owner for disposal of treated effluent. There is 
no sufficient land for the industry to utlize the treated water for onland gardening. Sample of 
treated effluent from the outlet of PSF was collected for analysis. No details of ETP sludge 
disposed, maintained and the industry has not provided designated hazardous waste storage 
area.No damage has been caused to any person/property during the Mahazar. Mahazar was 
completed at about 3:45PM on 8/5/2025 
 

.                 For M/s Fabrique Laundromat Services  
 

Kumbalgodu, Kengeri Hobli, Bengaluru  
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Ceilllcale No.

Certilicate lssued Date
Accounl Flelerence
Unique Doc. Helerence
Purchased by
Description ol Document
Property Descriplion
Consideration Price (Hs.)

Firsl Party
Second Party
Stamp Duty Paid By
Slamp Duty Amount(Bs.)

IND|A 1{O1{ JUD|CIAL

Governme4t .of Karnataka

r-ftrmp

lN-KAl r36a00237utw
06-Aug-2025 05;17 PM
NONACC (Fl/ kakscsa0S/ GIRINAGAR2/ KA-BV
SUBIN-KAKAKSCSA08381 6234755206 r X

SAI ENVIRO TECH
Article 2(B) Administration Bond - ln any olher case
SEBVICE AGREEMENT
0
lZero)

FABHIQUE LAUNDNOMAT SEBVICES PRIVATE LIMITED

SAI ENVIBO TECH
SAIENVIBO TECH
100
(One Hundred only)

Plcasr: wrle o, lype bebw lhrs hnc
SERVICE AGREEMENT

This agreement is entered in to at Bangalore on this day the 06h of August 2025 by
and between FABRIQUE LAUNDROMAT SERVICES PRMTE TIMITED located ai
No.l4E, Kumbalagodu Znd Stage, KIADB Industrial area Bengaluru - 5600?4. Represented by Mr,
Suresh. M (which expression shall include representative, successors-in-interest, and assigns|
of the'FIRST PARTY'

il5
tl dt
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AND

I\4/s SAI ENVIRO TECH, a Partnership company having its office at No.@ Sri lakshmi
venkateshwara nilaya, Near Bandeshwaraswamy Temple, Bandemata K.S Town Bengaluru-
560060 rePresented by Mr. lagadish S, an authorized representative, (which expression shall
include representative, successors - in - interest and assigns) of the SECOND PARTY.

l4rhereas FABRIQUE LAUNDROMAT SERvICES PRIVATE LIMITED is a company
engaged in laundry whereby certain quantity of Treated Waste Water is generating. The said
comPany wanted to lift the said treated wastewater and discharge the same at 400 KLD
CSTP Kumbalagodu through n4/s SAI ENvIRo TECH. have to take permission fromKSrcB Domestic wastewater & treated waste water to cornply with KSpCB parameters forfurther Treatment at Sai Enviro Tech 400 KLD Common Sewage treatment plant at
Kumbalagodu.

Whereas both the above parties held discussion and entered into agreement related tomatters of mutual interest and decided to deduce their respective roles and points of
agreement individually and jointly here under on the subject-

1- Agree to submit a coPy of the ffE / CFO and the permission letter to M/s SAI
ENVIRO TECH immediately on their receipt

2- A8".. not to transport domestic wastewater to facility without informing to Second
Party.

3. Agtee to provide Pump set with Electric Powcr & require pipe to off load the
Domestic wastewater from Collection tank.

4. Agree to off load all the treated wastewater generated from activity presently estimated
at minimum quantity of 2O KL liters per day.

5. Agree to off load, whenevcr the transport of It{s SAI ENVIRO TECH, to full capacity
of the tanker and if the tanker is not filled to thc capacity, agree to pay for the full
capacity of the tanker along with transport charges at actual.
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6' Whenever the quantity is less than that mentioned in sub-para no. 4 abve, is off
loaded, agree for the billing for the quantity mentioned in the sub Para No- 4 above or
the actual whichever is more and subject to the agreed conditions.

7' Agree to make payment within 15 days from the date of invoice. In the succeeding
month after receipt of bill.

8. Ag.* to inform M/s SAI ENVIRO TECH one month in advance in case of shut
down leading to non-generation of treated wastewater failing which agreed to pay for
minimum estirnated quantity as mentioned in para No. 4 above.

9. Agree to maintain the Sewage in good condition as per norrns prescribed by IGPCB
before of loading to I\rI/s SAI ENVIRO TECH

10- Agree to accept the commercial terms mentioned in Annexure of this Agreement
11. Agree to submit Iab report of the treated wastewater every month as per the

requirement of KSpCB.
12.In case of any fluctuation in the fuel pricing, the same may be duly discussed and

agreed by and between the parties by exchange of letters.

DUTIES & RESPONSIBILITIES OF SECOND PARfi flWs SAI ENVIRO TECHT

'l'. The second party should obtairy possess, and keep the permission letter from KSITCB

and also for Transportation thereof in the rnanner set out in this agreement.
2. Vehicles are used exclusively tor transportation of treated wastewater, maintained in

good condition. Alternate arrangernent will be made in case of break down of vehicle
3. Agree to accept, transport, and dispose the treated Wastewater as per the norms

prescribed by KSPCB.

4. Agree to maintain manifestos FORM-l0 documents.
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I The system functioning at FABR1eUE LAUNDROMAT SERVICES PRryATE
LIMITED according to the approval granted by KSIaCB. If the environmental audit
carriecl out by M/s SAI ENVIRo TECH fintis need for change / modification as

necessitated by their quality system, such chan ge / modification in the system will be to

the account of FABRIQUE LAUNDROMAT SERVICES PRMTE LIMITED'

Disputes if any arising out of the terms of this agreement shall, as for as possible may

mutually be settled. If this fails, the matter shall be settled as laid down in the Inclia

Arbitration and conciliation act \996,and the award passed there on shall be final and

binding on both parties. Bangalore will be the jurisdiction for settlement of dispute'

2. This agreement will be in force for 1 years frorn 06.08.20?5 to 05'08'2026 and any

renewal / revision will be by mutual consent of both parties'
3. The commercial part of this agreement and mode of transportation are mentioned in

annexure to this agreement

IN WITENESS THEREOF the parties hereto have executed these presences at

Bangalore on the day, month and year herein above menfioned

WITNESSES:

For F. DROMAT
t rl-Jv\'b

SERVICES PRIVATE LIMITED

(V-or,ltl,frrt).

{,^'-s

1.

"hnv*r-rro) SAI ENVIRO TECH
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ANNEXURE

The rates payable by FABRIeUE LAUNDRoMAT sERvICEs PRIVATE LIMITED are

mutually agreed and accepted by both parties.

The expected quantity will be minimum of 20 KL per day. Th3 Cost for Agreement
towards Transportation of domestic sewage water is Rs. 0.30 paise per ltr and Taxes exfra'

Ir,I/s SAI ENVIRO TECH agreed to transfer treated wastewater complies with the I(SI¤B
parameters for further Treatment at Sai Enviro Tech 400 KLD Common Sewage treatrnent

plant at Kumbalagodu.

Bill shall be submitted by the second pmty on monthly basis on 1st of every month and the
payment shall be made by the first party on or before 10m of every month

Taxes will be charged extra as applicable.

FoT FABRIQUE LAUNDROMAT
SERVICES PRTVATE LIMITED

For llrl/s SAI ENVIRO TECH

@T
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[KSPCB Report Memo] Appeal 39/2025 between Fabrique Laudormat v KSPCB

Precinct Legal < highcourt@precinctlegal.com >
Sun, 07 Sep 2025 11:15:29 AM +0530

To "kannaassociates"<kannaassociates@gmail.com>

Sir/Ma'am 

Please find enclosed the copy of the report memo along with inspection report to be filed by
KSPCB in the afore-said matter. 

Kindly acknowledge the receipt of the same. 

Rashi Singh 
Associate

No. 43, TNT Towers,
S-1, Infantry Road
Bangalore- 560 001
www.precinctlegal.com
+91 9980666846 

1 Attachment(s)

Fabrique_NGT Memo .pdf
27.5 MB


